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ALLEGED USE OF MALE POLICE
AGAINST DEMONSTRATION RY
SIKH WOMEN
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SHRI PARVATHANEN! UPENDRA
(Andhra Pradesh): 1 support his conlen-
tion.
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SHRI PARVATHANEN] UPENDRA:
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~NON-IMPLEMENTATION 'OF HINDI

IN PARLIAMENT AND GOVERN-

MENT DEPARTMENTS
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THE. VICECHAIRMAN (SHRI H.

HANUMANTHAPPA) argument

pleaae . .
SHRI ALADI ARUNA “wfizs V. ARU-

NACHALAM {(Tamil Nad1): Sir; han.

Member is giving misleading views here. q
In Tamil Nadu, there is no such resolution -
to the effe:t, that. Hindi has been accepted
as a National Language. (I/nrerruptions)

* ¥ou 'do not know*anytlting ~We ‘have
equal -rights with- Hindi."You "have -no
ught to impose Hindi. here. . - . =



